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PAPERS LAID ON THE TABLE

ANNUAL REPORT (1968-69) AND ACCOUN1S
OF THE SHIPPING DEVELOPMENT FUND
COMMITTEE AND RELATED PAPERS

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SARDAR
IQBAL SINGH): Sir, I beg to lay on the
Table, under sub-section (6) of section 16 of
the Merchant Shipping Act, 1958 a copy (in
English and Hindi) of the Annual Report and
Accounts of the Shipping Development Fund
Commiittee for the year 1968-69 together with
the Audit Report thereon. [Placed in Library.
See No. LT 4480/70.] )

THIRTEENTH ANNUAL REPORT AND ACCOUNTS
OF THE LIFE INSURANCE CORPORATION OF
INDIA AND RELATED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
K.R. GANESH): Sir, I beg to lay on
the Table a copy of the Thirteenth Annual
Report and Accounts of the Life Insurance
Corporation of India for the year ended the 31st
March, 1970 together with the Auditors’ Re-
port on the Account under Scction 29 of the
Life Insurance Corporation Act, 1956. [Placed
in Library. See No. LT 4327/70.]

ANNUAL REPORT OF THE AGRICULTURAL
REFINANCE CORPORATION, BomMBAY

SHRI K. R. GANESH : Sir, I begto lay
on the Table a copy of the Annual Report
(in English and Hindi) of thc Agricultural Re-
finance Corporation, Bombay, fot the vear
ended the 30th June, 1970 under sub-section
(2) of section 32 of the Agricultural Refin-
ance Corporation Act, 1963, [Placed in
Library. See No. LT-4407/70)
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I’ DELat ADMINISTRATION NOTIEICATIONS

SHRI K. R. GANESH : Sjr, I beg to lay
on the Table a copy each of the following
Notifications issued by the Delhi Adminis-
tration (in English and Hindi) under sub.
section (4) of section 26 of the Bengal Finance
(Sales Tax) Act, 1941 as inforce in the Union
Territory of Delhi--

(a) Notification No. 4/160/69-Fin.(G),
dated 28th July, 1970, publishing the Delhi
Sales Tax (4th Amendment) Rules, 1970.

(b) Notification No.  4(33),67-In.(G)
dated the 6th August, 1970, publishing the
Delhi Sales Tax (5th Amendment) Rules, 1970

| {Placed in Library. See No. LT-4411,70 for

(a) and (b)].

NOTIFICATIONS UNDER CUSIOMS AcCT,
1962 AND RELATED PAPERS
SHRI K. R. GANESH : Sir, I begtolay
the following papers on the Table.

(a) A copy of the Ministry of Finance (De-
partment of Revenue and Insurance) Notifica-
tion G.S.R. No. 1896, dafed the 10th
November, 1970 tn English and Hind)), to-
gether with and Ex-planatory Memorandum
thereon, under section 159 of the Customs Act,
1962. [Placed in Library. See No. LT-4412/70)

(b) A copy of the Ministry of Finance
(Department  of Revenue and Insurance)
Notification G.S.R. No. 1926, datcd the 21st
November, 1970 (in English and Hindi) to-
gether with an Explanatory Memorandum
thereon, under scciion 159 of the Customs
Act, 1962, [Placed in Library. See¢ WNo.
LT-4648/70]

ELEVENTH REPORT OF THE COMMI-

TTEE ON THE WELFARE OF SCHE-

DULED CASTES AND SCHEDULED
TRIBES

SHRI K. P. SUBRAMANIA MENON
(Kerala): Siy Tbegtolay onthe Table a copy of
the Eleventh Report (in English and Hindi) of
the Commiltice on the Welfare of Scheduled
Castes and “chednled Tnbes regarding action
taken by Governvment on the recommendat-
ions contained in their Fifth Report on the
Minisiry of Labour, Employmnent and Rehabi-
litation (Departraent of Labour and Employ-
ment), Directorate General of Employment
and Training—Employment ot Scheduled
| Castes and Scheduled Tribes in Services
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